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IN THE CENTRAL An-IINISTRATIVS TRIBUNAL,PI^NCIPAL SJHCH,
NBW DELHI.

0.A..NO.1620 of 1988 Date of Decis ions 24«5,93 .

A.K.Jein, . . . .Applleantq

Versus

Union of India & others ...Respondents,

CORAMf

Hon'ble Mr.JiTistice S.K.Dhaon,Vice Chairman,

Hon'ble Mr,3,R,Adige,Memker(A)

For the applicants Shri Vy'^^Sharma^Counsele
For the respondents; Shri R.L.Dhawan,Counsel.

JUDG^,BNT(ORAL)

(By Hon'ble Mr.Justice S^K.Dhaon,Vice-Chaixinan)

Ths apx^'licant vib.s vwrVing as a Head Booking

Clerk at Rewari on-3,l»35. It is allegsd that he

deliberately mis-delivered certain articles to one

Kararn Chand instead of real consignee,' A. FIR v/as lodged

alleging therein that the petitioner has cotrimitted

an offence unde.r secSo 406/463 IFC, "A«e are informed

that a criminal ti'ial of the petitions r is going on

in the competent criminal courho'

2? In 1988/ disciplinary proceedings, \A;ere

initiated agains t the petitioner on substantially

same charges as in the criminal case,Since then,
I

under the in-terim order of this itribunal the"

disciplinary proceedings have remained stayed, Shri

Dhawan-learned counsel for the respondent's states

that so many \7ears have passed and so far the criminal

court has not been able to give a decision^ 3e that

as it roay# this appears to be a case where -13:10

T-ietitioner may be prejudiced in his defence in the

criminal c?5e if he is com.pelled to disclose his

defence in the deparbnental proceedings, S.ince the

matter has already remained sta],?ed for the last so

many yearSf this is an additional ground for taking the

vieiv that the disciplinary.^ proceeding should remain
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stayed "cill the culmination of the criminal proceedinas

lATe^therefore, direct that the disciplinary^ proceedings

snail reiTiain in abeyance till, the compe-bent criminal

coiirt gives its decision. If the petitioner is

convicted in the criminal case^ that may be the end •

of the matter. If hox,?ever, he is acquitted, it t^II

be open to the cfepartment to prr^ceed with the

disciplinary proceedin gs,

3s With these directions, this application

is disposed of finally but without any order as to
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